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23.6.20T Present: The Hon'ble Shri K.V. Sachidarmndan 
Vice-Chairman. 

I This application has been filed 

by the applicant praying for a direction 

I upon the respondents to consider his 

case for compassionate appointment. 

Applicant's father died in harness on 

24.12.2005. According to him, he has 

made application in the prescribed 

format for compassionate appointment on 

4.4.2006, which has not yet been., 

considerad. ' Aggrieved by the said 

inaction, applicant has filed this O.A. 

seeking the following reliefs: - 

"8.1to consider the case of the 
2 applicant for appointment on 

compassionate ground under the 
scheme of the Govt. of India in 
any Group D post; 

8.2 or in case there is no immediate 
available vacancy to accommodate 
the applicant for appointment on 
compassionate 	ground, 	the 
applicant be allotted any casual 
work as suitable, to the eligible 
criteria for the applicant; 

8.3 or may pass ot,der for any othe' 
relief to which the applicant is 
found entitled to under the facts 
an circumstances of the case." 

Contd.PJ2 



C. icC/ - 

<1 

L 

eyi 
- 

9 C) 

.-.----------. 	 <_. 
d)— /A.. 

Contd. 
23.6.2006 	When the matter came up for 

admission, Mr. B .  Pathak, .learned 
counsel for the applicant is presen and 

Mr. G. Baishya, learned Sr.C.G.S.C. 

represented the respondents. Counsel for 

the applicant submits that applicant is 

the eldest son of the decead person 

and he has altogether six brothers and 

sisters besides his widow mother and 
since all his brothers, are minors and he 

is the only person capable of taking 

care of the family. Counsel submits that 

he will be satisfied if a direction is 
issued to the third respondent to 
consider and dispose of his application 

dated 4.420O6 within a time frame with 

utmost sympathy. Learned Sr.C.G.S.C. 
submits that if that will suffice the 
ends of justice, he has no objection in 
adopting such course of action. 

Accordingly, 	this 	Tribunal 

directs the 3rd respondent or any other 
competent . authority to consider and 
dispose of the appliths 'applicat•ion 
dated 4.4.2006 for compassionate 
appointment with due application of mind 

and pass appropriate orders 

communicating the same to the apicant 

within a time frame of three months from 

the receipt of the copy of this order. 

In the meantime, if the applicant is so 

willing, he is at liberty to file fresh 
application. 

The O.A. is disposeof as above 

at the admission stage its4lf. No order 
as to cots, 

Vice-Chairman 
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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL 
GUWAHATI BENCH : AT GUWAHXT'i 

O.A. No. 	/2006 

J ems Mangsang Sangma 	 Applicant 
-versus- 

Union of India &others 	 Responcl.ents 

SYNOPSIS OF THE CASE: 

Particulars 

Father of the applicant, late Oskar Marak, 
was a permanent Group C employee under 
the respondents and was serving in the 
post of Drilling Assistant in the Geological 
Survey of India, NE Region, Shillong, 

Oskar Marak died in harness 

Date 

24.12.05 

Annex u re Page 

0 13 

E 14 

Applicant is eligible for appointment in game 	10- 
any Group D post under the 	 12 
respondents on compassionate ground. 

The applicant submitted applications 
for appointment on compassionate 	F,G 

	
15, 

ground to the respondents as per the 	 16- 
scheme of the respondents. 	 18 

No action has been taken in the matter 
by the respondents and hence the 
applicant has filed the instant 
application seeking appropriate 
direction/order from this Hon'ble Court. 

FUed by: 
a wk4 PsLLa) 

(Bibhash Pathak) 
Advocate 
Date: 

C, 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHAT1 BENC]FI : AT GUWAHATI 

O.A. No. 1S 	/2006 

Jems Mangsang Sangma 	 Applicant 
-versus- 

Union of India & others 	 Respondents 

SL Annexure Particulars Pag.  

1. Application 1-8 

2. - Verification 9 
3. Annexure A Matriculation Admit Card 10 

4. Annexure B ST Certificate 11 

5. Annexure C Employment Exchange I Card 12 

6. Annexure D Identity card of deceased employee 13 
7. Annexure E Death certificate dated 24.12.2005 14 
8. Annexure F Letter dated 4.4.2006 15 
9. Annexure G Application Form 16-18 

Filed by: 

4A Pad&L 
(Bibhash Pathak) 
Advocate 

Date: 221/6To 
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(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 
ADMINISTRATIVE TRIBUNAL ACT, 1985) 

Es] 1 [ej  h r.1L APPLICATION NO .
._r.Ju...IIr.] 	,JsJ.] 

BETWEEN 

Jems Mangsang Sangma 

Son of late Oskar Marak 

Resident of Nongrirnbah, Laitumkhrah, 

Shiliong - 3, Meghalaya 

Applicant 

-versus- 

Union of India 

Represented by the Secretary, Govt of India 

Ministry of Mines, New Delhi 

The Director general, 

Geological Survey of India, 

27 J L. Nehru Road, Calcutta- 16 

The ei.ty Director General. 

Geological Survey of India, 

North Eatern Region, Nongrim Hills, 

Shillong-3 

The Director (Drilling) 

Geological Survey of India., 

North Eastern Region, Nongrim I-Tills, 

Shillong-3 

Respondents 

aiA(}'1 Sa1r& 
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DETAILS OF THE APPLICATION: 

PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS 

MADE: 

This application has not been made against any specific order but for 

appointment on compassionate ground in any Group 'D' post under the 

respondents as provided by the Scheme for Compassionate Appointment 

of the Govt. of India, Ministry of Personnel and Training, after the death of 

the father of the applicant who died in harness on 24.12.2005. 

The applicant has made application in the prescribed format on 4.4.2006 

seeking appointment on compassionate ground iminediatelfter the 

death of his father, but the respondents have not considered his case till 

now and no reply or response or communication has been so far has been 

issued in that regard. 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter of the instant application is 

within the jurisdiction of this Hon'ble Tribunal. 

3, 	LIMiTATION: 

The applicant further declares that the subject matter of the application is 

within the period of limitation prescribed under the Section 21 of the 

Central Administrative Tribunal Act, 1985. 

4. 	FACTS OF THE CASE: 

& 



Ix 

3 

4. 1 That the applicant is the citizen of india and a permanent resident of 

Nongrimhah, Laitumkhrah, Shiliong, Meghalaya and as such, he is 

entitled to all the rights, protection and privileges as guaranteed under the 

Constitution of India. 

4.2 That the applicant has read upto Caiss X but he could not pursue his 

education 'further due to economic hardship in the family. The applicant 

belongs to the Scheduled Tribe Category. The applicant also has his name 

registered with the Employment Exchange, Shillong vide Registration No. 

1636 / 98. 

The photocopy matriculation Admit Card, ST Certificate and 

the Employment Exchange Identity Card are annexed hereto 

as ANNEXURE-A, B and C respectively. 

4.3 That the father of the applicant, late Oskar Marak, was a permanent 

Group C employee under the respondents and was serving in the post of 

Drilling Assistant in the Geological Survey of India, NE Region, Shillong. 

The father of the applicant died in harness on 24.12.2005 due to cardio-

respiratory failure. After the death of his father, the mother of the 

applicant represented to the respondent no. 3 on 4.4.2006 for 

consideration of the candidature of her eldest son (the applicant) for 

compassionate appointment. The applicant himself also submitted 

application on 4.4.2006 in the prescribed form for appointment on 

compassionate ground as provided under the Scheme for Compassionate 

Appointment. 

The photocopy of the Identity Card of the deceased father of 

the applicant, death certificate dated 24.1.2.2006, letter dated 

4.4.2006 and the application of the applicant in th.. e 

prescribed form/proforma. are annexed hereto as ANNEXURE.. 

D, E, F & G respectively. 

S&nvm Srrc 
.1 
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4.4 That the deceased father of the applicant left behind him his wife and 

three sons including this applicant and also four daughters as indicated 

below: 

I 	Smt. Singri M. Sangma Wife 44 years 

2 	Sri Jems M. Sangma Son 27 years 

3 Sri Prem M. Sangma Son 15 years 

4 	Smt. Maria M. Sangrna Daughter 13 years 

5 Smt. Margaret M. Sangma Daughter 10 years 

6 Smt. Marina M. Sangma Daughter 8 years 

7 	Sro Barister M. Sangma Son 6 years 

8 	Smt. Babina M. Sangma Daughter 4 years 

The applicant being the eldest son of the deceased father is under the 

responsibility to look after all the affairs of the family and the younger 

brothers and sisters and as a result he is experiencing great financial 

difficulties. Under the circumstances, it is therefore highly essential for the 

applicant to get a job so that he may protect himself and his family from 

starvation. The applicant is willing to accept any kind of job under the 

respondents. 

4.5 in this connection the applicant states that there is a clear policy of the 

respondents to make appointment on compassionate ground as laid down 

by the "Scheme for Compassionate Appointment, 1998" issued by the 

L)epartment of Personnel and Training, Ministry of Personnel, P.G and 

Pensions, Govt. of india. This Scheme of 1998 is a welfare and/or a social 

security scheme designed to help the family of the employee dying in 

harness and to save such family from the loss of income and the void 

created by the death of the earning member and also to save the family 

members from. becoming destitute or from living in penury. it is also the 

n1hfl1  aQflr 
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object of the scheme to offer immediate help to the family to tide over the 

hour of crisis that comes with the death of the bread earner in the family 

and therefore appointment on compassionate ground should be issued at 

the earliest and not at a belated stage. 

The applicant craves the leave of this Hon'ble Tribunal to allow the 

applicant to rely upon and to produce the copy of the said Scheme in the 

court at the time of hearing of the case. 

4.6 That the applicant took steps from his side for immediate appointment on 

compassionate ground. There has been no delay or laches on his part in 

making the application for compassionate appointment. But it is the 

respondents who have delayed the matter without assigning any reason or 

without making any communication to the applicant in this regard. 

Therefore, the action of the respondents is illegal, arbitrary and the 

inaction on the part of the respondents. amounts to violation of the  

provisions of the principles of natural justice and administrative fairplay 

and also the provisions of Article 14,16 and 21 of the Constitution of 

India. 

4.7 That the applicant demanded justice from the respondents which has 

been denied to him. 

	

4.8 	That this application has been made bonafide and for the ends of justice. 

	

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

	

5.1 	For that the action of the respondents in not considering the appointment 

of the applicant on compassionate ground is highly illegal and arbitrary 

Jflht/11. 
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and the inaction for not letting the applicant know as to why his 

appointment has been delayed is violative of the provisions of natural 

justice. 

5.2 For that the apparent inaction of the respondents in dealing with the 

matter is discriminatory and a negligent act which cannot sustain, in law. 

5.3 For that the non-consideration of the case of the applicant amounts to 

violation of the provisions of Article 1.4, 16, 21. of the Constitution of India 

and also the principles of natural justice and administrative fairness 

including legitimate expectation. 

5.4 For that the respondents have violated the terms and conditions of their 

own circulars and guidelines conferring legal rights on the applicant for 

appointment on compassionate grounds for which they are duty bound to 

act upon. 

5.5 For that in any view of the facts and circumstances of the case, the 

applicant is entitled to be appointed on compassionate ground under the 

scheme. 

DETAILS OF REMEDIES EXHAUSTED: 

That the applicant declares that he has exhausted all the remedies 

available to him and there is no alternative and efficacious remedy 

available to him. 

MATI'ERS NOT PREViOUSLY FILED OR PENDING IN ANY OTHER 

COURT: 

iT1 	Ot.VLO*. - 	 - 	 . 
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That the applicant further declares that he has not previously filed any 

application, writ petition or suit regarding the grievances in respect of 

which this application is made, before any court or any other Bench of the 

Tribunal or any other authority nor any such application or suit is 

pending before any of them. 

	

8. 	RELIEF SOUGHT FOR: 

Under the facts and circumstances of the case, the applicant most 

respectfully prays in this Hon'ble Court that the application be admitted, 

records of the case be called for and notices he issued to the respondents 

directing them so show cause as to why the relief sought for should not be 

granted to the applicant as prayed for and after hearing the parties and 

perusing the records including the causes, if any shown be the 

respondents, Your Lordships would also be pleased to direct the 

respondents as follows: 

8.1 to consider the case of the applicant for appointment on compassionate 

ground under the scheme of the Govt. of India in any Group D post; 

8.2 or in case there is no immediate available vacancy to accommodate the 

applicant for appointment on compassionate ground, the applicant be 

allotted any casual work as suitable to the eligible criteria for the 

applicant; 

	

8.3 	to pay the cost of the application; 

8.4 or may pass order for any other relief to which the applicant is found 

entitled to under the facts and circumstances of the case. 



INTERIM ORDER PRAYED FOR: 

Pending disposal of the application, the applicant prays for grant of an 

interim order to direct the respondents to allow the applicant to work in 

any casual post or job in the establishment of the respondents. 

The application is filed through Advocate. 

PARTICULAR OF I.P.O.: 

LP.O.NO. 	: 2661 32ZO80 
Date of Issue 	: 	15 ( 
Issued from 	: 

Payable at 	: 

LIST OF ENCLOSURES 

As stated in the INDEX 

Verification 
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VERIFICATION 

1, Sri Jems Mangsang Sangma, son of late Oskar Marak, aged about 27 

years, permanent resident of Non..mbah, Laitumkhrah, Shiliong - 3, 

Meghalaya, do hereby solemnly affirm and state that the statements made 

in the application in para 4.4, 4.5 and 4.6 are true to my knowledge and 

belief, those made in para 4.2 and 4.3 being matter of records, are true to 

my information derived therefrom and the rest are my humble submission 

based on legal advice. I have not suppressed any material fact of the case. 

And I sign this verification on this 2211d day of June, 2006 at Guwahati. 

J~M ' in, &vr 

Deponent 
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ADMIT 
TThrn 

n/dighter of 	O R. 	irJ< 
Roll No 	I ILI 35Lf 	 to the Secondary cio S1 
Leaving Certificate EamJn9tJon, 2000 to contmence on Tuesday, the 22nd 
February, 2000. 	 0 

His Her date of birth is________________________________________________ 

t Morning - From 9 A. \1 to 12 Noon Now Hours of lxarnination 1. Afternoon - From -1: 30 P.M. to 4 30 P.M. 

N.B 	Any alteration made in the entries on this Admit Card without the aul/?orit&,..• 
of the Board renders the candidate liable lo disqualificalion for silting. at 
or any subsequent Examination. 

Officer - in - Charge, 
S. S.L. 	 2000 
Centre 

Shillor'  

B.K. S.4NcJMA 
Secretary 

Megha!aya Board of Schoo I Eduéatithi 
Tura 

rr 

Gftlogical 
Stores Manage, 

Star301 'ncUa 

-tified-h-be-fr-ue-Copyc--------------- 

::z- 	....... 

4- 
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ANNEXURJi 
1, ~, 

Nc, 	9 	 Serial No :1295. 

F' OR 1'i 0 F C A S P E CERn T FICAPE 

This is 	to certify that Shri/ 	4m.t.i* :JEMS M. 	SANGMA :cr/Jg- 	of OSKAR NARAK of ViUagc,/Town* NONGRIMBAX in 
strjct EAST KHASI HILLS of State of MEGHALAYA belongs to Garo Tribe which is recognised as a .Sheduled Cac.te/Scheduled 

ii 

I 1.1 e I 

@ The constitution (Scheduled Castes) Order, 1950. 
@ The Constitution (Scheduled Tribe) Order, 1950. 

.ts amended by the Scheduled Caste and Scheduled Tribes List 
{NciJificatjc,n) Order,i956,the Bombay Reorganisation Act 1960,the 
Piirijai: Reorganisation Act,1966,the State of Himachal Pradesh Act 
1970, the North Eastern Area (Re -Organisation Act 1971,and the 
Scheduled Caste/Scheduled Tribe Orders (Amendment) Act,1976. 

JEMS N. SANGMA And/Or his/h.p- family reside(s) 
V4-4--g-/Tc,wn* NONGRIMBAH 	- T KHASI HILLS Dtrict of the 
State of MEGHALAYA 	 . 

r 	. 	 U ZI 	
G  ) 	(With Se T  Son  

esns. 	•iap 
Khasi  

Please delete the words which are not applicable. 
@ Please quote specific presidential order. 
Note :- The term ordinarily reside(s) use here will have the meaningin _L' 	 .1. 	... 	 ' 	 ..-__1.. 	* 	4. 	1fl SeL Li ..flL 	 t.. 	rei esen L.ctLi.Uh 01 jieuj. 	c . i 
Cornputej- jsatjon by N I C 

......... . 	 ........... orçs Manager. 
GeóIogicaISurvey,fjflj 

- -- 	 -  certified 	tuC0PY - - 

.... .z.,± 	 .......... :*T:. - 	 .. 

. 	 . . ... 	 i: i...... 
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Stor*s 103r.age 	- - 

Gec;ogcai Surveyof India 
N.E.R SHILIONG 

Certified to be tr ue Copy. 

kC41 2jL 
Advocate 



ANNEXURE  ;.D— ox  
Fm; GEOLOGICAL SURVEVOF INDIA 
ti .i N.E. REGION, SIIILLONG 

IDENTITY CARD 
T / NAME .& 	 7 

zF 't / DESIGNATION & GROUP OF POST ••2 . 
......................... 

rTIf,DA1tOFBIRTh 
 

/ PLACE OF POSTING 
IT/HEIGHT.  . .............  ...:..., .................................. 5.,  

rffi T/BLOODGRoUp  ... .  ............. ..  ...... .....I/Ye .. 
1Tl IDENTIFICA1MApyCe./ 	'..d'Y' 	- ,.... ........... ... 

1 

.....

H  

T1 I?*5I1 I 	 diii /DY. DiRECTOR GENERAL 
ISSUING 	

., 	.. 	j G.S.I. N.E.R., SI1LONG 
.......... . ........ 

--.---.--.--.---. 	
_.--- 	.....- 

r 	& 

t 
• 

- . 

H; 
; •11 

:-- s 

h1 

.- 

I I 	I 1  

P - 	
• _______ 

h! 	 'ISII6 

Agricultura maritilnq inspectOC.. 
Meghaaya State AgriCUtU 
Marketing Board, ShdLOfl9. 

);) 

Thsisocct1ifytha1ibcboIdcrofthccudofwh . 	icuWI ibn 	st 

GsticdNoi.Gazcstcd Oflicer of the Geological 	 m 
ucatallwhomitoiayconccrnkiadlytoaffo 

 
orcq • 

thediscbazgeo1hisIbcolTicjaIdtities. 

A~End i 
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Certified tO be true Copy. 
- • 	

P.3)t1't'A4t 
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• 2Lr12joOb 
Dr. S.K. Barm&,. Reg. No. 8035 AMC. 

Senior Medical I keith Officer. 
Radk'gisx 

Civil Hosptl Shillong 
Mct'iaIya 
AMA 

be trUe Copy. 
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ANUXURE 
14 

The I)eputy Dirccf or General, 
Geological Survey of India, 
North Eastern Icgion 
Shullong - 3 

Si:; 

.aL With dee1) sorrow I am to inform you that mv husband Hlii OsIai• Mai•ak, Ex 
Drilling Assistajit Expired on 24/12/05 and had left behind mc and 7 (scvCfl) children, lie 
was the sole bread earner of the family. At present we are suffering from SeVere financial 
Crisis. As such I rcqust you kindly to consider the candidature of my elder son Sliri. Jems 
M. Sangma for conlpassjomttc appointilient and save my family from starva liumi. 

Yours Fail n lu liv, 
Dated Shillong 
The _4 	2006 

1I cLIj ) i.,  

Ti. 
SJNGRI. M. SANGM.. 

WIFE OF LATE SuRf. OSKA R MAUAJ( 
BLOCK (A) L.ITU.1KI11A1J 

SU1LLONc; 793003, ME(;1LLAY,% 

RAJlNDERLpIp4j1 £ 
Director Qrii(jñjl) 

- N SHLLo4C 

Certified to be true Copy, 
•__......:... 	.. ...__•.__.. 	 __ 	__ 

-: 	 - .'i- - ---  

.... 

.............. 
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articu1ars of all dcperientc of the Govt. arvr4t (if some are 
W)lOyed) their inco:1C and whether they li ,jtIL. tetfir or 
cpertcly. 

Nu'te 	Relationship with the Q I!ployod or not 
ervrnt and .'e• 0  particulars of an- 

iloyncnt and etO- 
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I hereby dcci:re Atth facts ci'. . Ly iic oic, are to the beGt 
af y a.owlcce, crccc.- 1i any of the fact herein 1.tj3nCd aze found to 

incoirect or f -'io. at it futur ite, ny r . r 	i.i:' I.e terninated. 

SIij. e Rim ctidat. 

s1() thr. jct; iicntioiicd 1:v lila/her are cnrrect. 
Date 	 Sipirturc. 	P iajicnt Govthrnrnent 
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I have v..rified that the facts muitioned h: the candidate above, 
are correct. 

Date 	 Si nature of the Welfare Officer. 
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Manc of j.he candic]atc for appoiiil.ncnt JfJttIJ 	ir. jiiYi1 

Jt/Ikr relationship 	ith the Governiacut  
zcrvnt. 

Educlonol Qüe1ific,t.ion, i.c (date 	f 	: OND 	t-1 A TJ CtJ44 iJW 	.s. L.C) 
1 irth) 	end. )pc1 icnce, 	if 	iy. 

Post for 	hic1, v_iploymsnt is proPoSed 	:(ESE/C'Y 0 71EI). 

Whether the post is to Lc Lulled in CSCS 
or in a non-participating office. 

Whether 	Recruintt aules pidc 1 on CO 	90L 
Direct recruitoorit. (1 

lthethcr th 	c.ndjcjtc 	Cu1Ci] 	th 	rccruit: 
;ento of Vta flecridfr.jnt Ru1s for the 

Apart from waiver of Dployrnent Exchanëe 
SC procedure, what oUr relaxations are 
b Le given. 

Whether the frets mcntioncc in Pert-I 
have been verified by the offIce and if so, 
the Dpnrtoent.,i•Iin1:try. 

If .theCcvern'nent servant clied/retirad on: 
iivv;..].id pension nOre than 5 years beck, 
vhy 

 
the C'asc ueo not iponaored earlier. 


